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* IN    THE    HIGH   COURT    OF    DELHI   AT   NEW   DELHI 
%        

# CNR No.DLHC010315352026 

Date of Decision: 30.09.2026 

+  
 ANURAG                 .....Petitioner 

CRL.M.C. 5040/2026 

Through: Mr. Nikhil Kumar, Mr. Deepanshu 
Negi and Mr. Rishi Raj Chauhan, 
Advocates.  

    versus 
 STATE (GOVT. OF NCT OF DELHI) & ANR.      .....Respondents 

Through: Mr. Hemant Mehla, APP for the State 
along with Mr. Mohd. Naved and Mr. 
Mayank Choudhary, Advs.  

 Mr. Rohit Sangwan, Ms. K. S. Salini 
and Mr. Pankaj Parkash Shukla, Advs. 
for R-2.  

 SI Pinki Dahiya, PS Civil Lines and 
HC Rahul PS Subzi Mandi.  

 CORAM: 
 HON'BLE MR. JUSTICE SACHIN DATTA  

  
SACHIN DATTA, J. (ORAL) 

1. The petitioner seeks quashing of FIR No.0183/2023 dated 29.05.2023 

registered under Sections 354/354(A) of the Indian Penal Code, 1860, (IPC) at 

Police Station Civil Lines, on the basis of a settlement agreement dated 

23.05.2026.  

2. The said settlement deed/ memorandum of understanding, appended as 

Annexure P-4 to the present petition, reads as under: 
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3. The petitioner, as also the complainant has filed affidavits in support of 

the present petition. In the said affidavits, it has been clearly stated that the 

parties have settled their inter se disputes.  

4. The memorandum of understanding/settlement deed itself records that 

the allegations in the FIR were premised on a misunderstanding. This has been 

so noted in the very first recital of the said memorandum of 

understanding/settlement deed. Although the allegation, inter alia, under 

Section 354 IPC was, concededly, an offshoot of an essentially private dispute, 

and would not fall within the class of offences which the Supreme Court has 

placed beyond settlement.  

5. Considering that it is the common case of the parties that the FIR 

No.0183/2023 is premised on a misunderstanding, and taking note of the dicta 

laid down by the Supreme Court in Shiji v. Radhika, (2011) 10 SCC 705, and 

Gian Singh v. State of Punjab, (2012) 10 SCC 303, this Court finds no 

impediment in acceding to the prayer for quashing of the FIR No.0183/2023.  

6. During the course of hearing, the complainant reiterates that there was a 

misunderstanding and now that the petitioner has apologized to the 

complainant, she, therefore, is not desirous of pursuing the matter.  

7. Considering the circumstances, the present petition is allowed. 

Accordingly, FIR No.0183/2023 dated 29.05.2023 registered under Section 

354/354(A) IPC, at Police Station Civil Lines and all consequential 

proceedings emanating therefrom, are quashed.  

8. The present petition stands disposed of in the above terms.  

 

SACHIN DATTA, J 

SEPTEMBER 30, 2026, ss 
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